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THE HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE
NOTIFICATION

No. P. 3603/2010.—The Hon’ble the Chief Justice and the Judges of
the High Court are pleased to direct that the following amendment shall
be made in Chapter I of the Bombay High Court Appellate Side Rules,
1960 (Reprint 1981) as amended by the High Court Notification
No. P. 3605/99, dated 15th July 1999 vide Correction Slip No. 54 :—

Substitute the word “Rs. 50 Lakhs” for the existing word “Rs. 10
Lacs” of Rule 2(I) (a) (1) of Chapter I of the Bombay High Court
Appellate Side Rules, 1960 (Reprint 1981).

Bombay, M. N. GILANI,
dated the 1st October 2010. Registrar General.
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